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CENTRAL ADMINISTRAT IVE TR IBUNAL
‘ CALCUTTA BENCH
Ne. OA 141 of 97 _
Present ¢ Hen ble Nr.Justice S. N Mallick, U1ce-Chairman
Hon'kle Nr.B.P.Singh, Administrat ive Member

BISWANATH CHUNAKAR & ANR,
Vs
UN ION OF INBIA & ORS,

For the asplicants Mr.B.C.Sinha; counsel

For the respondents: Mr.R.",Roychoudhury, eounsel

e '

Heard on : 10,2,99 Order on : 10,2,99

S.N.Mallick, VC , \

Mr.8.C.S5inha, 1d, c unsel ampearing for the éetiti@ner
submits on instruction that his client dees net want to p;éceed with
Ithis application as the reliefs praysd Eor in‘the 0A has élre@dyﬂhégH
'gtantsd to the amslicant., As such the application hazs become infruc-
tuous, The apwlication tharefere stands rajected for being not presss
ed, It is recorded that Mp.,R,.M Roychoudhury, 1d. counsel appears
Por the respendents in place of Mr.C.Samaddar and undertakes to file

pouer within a week. No order s te wsts.
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